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S.VVijayakuruﬁ) “ | Applicant(/'x)/‘.
Mr.MR Rajendran Nair througﬁdvocate for the Applicant ﬁ( '
proxy counsel Ms.,Agha PV, : £

Versus
_Sub Divi sional Officer, Respondent (s) -
Telephone; Alappuzha and others
None for the respondents AMMHWMM)

CORAM :* -

The Hor'ble Mr. S,P.Mukerji - Vice Chairman
. . and .

The Hon'ble Mr. A.V,Haridasan - Judicial Member
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»

Whether Reporters of local papers may be allowed to see the Judgement ? Yu
To be referred to the Reporter or not ? MR .

Whether their Lordships wish to see the fair copy of the Judgement > ™

To be circulated to all Benches of the Tribunal ? tw.

JUDGEMENT * <~ v
(Hon'ble Mr.S.P.Mikerji,Vice Chairman)

E'bafd the learned counsel for the applicant
inwhich the applicant has sought earlier appointment
as Lineman v.éith éffect from 9.12.81 on the basis of
the judgment of this ;rrlibunal 'in 0,A.702/90, Yﬁ:de]x QQW‘@"’"““;""‘“
that judgment the r-appliCanfﬁ ) therein were given the |
- benefit of ;et’rospectivé appointment on the ground that
| the delay in their Xappointment was due to the chal‘lenge
'of"the preceeding sélecpionlyl;§§.h was decided in O.,A, .
'117/88.3:& Applicant claims that since the other‘carididaﬁes
h ‘

in the subsequent selection were given retrospective

promot ion on the basis of the judgmen}t in 0.A,702/90 the
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applicant also should be giwven similar benefit. The
fov U\Lo)ab‘«cmx_
learned counsel conceades that even though the applicant
e wan Mot one oy
was selected in the subgequent selectlon,\the applicants
. : 5 5
in O,A,702/90 nor did he make any representation in

writing, to t he respondents for the benefit which

he is c'iaiming before us,

2. ' In the circumstances we feel that the’

- application is premature as the applicant has not

exhausted the remedy availablé to him through depart-
mental représentatian. In departmental repreéentations
the question of oral remresentation and its oral
rejection do not Tﬁ:g}x. Accerdiz;gly-)we re ject th;.s
applicatiofx as prematxire under Section 19(3) of the
Administrative Tribunals Act., We however, clarify
that this will not prejudiée the pplicant'’s claim
available to him in accordance with law in case he‘

represents tothe department and he feels aggrieved

by the outcome of such representation,
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